
Com. Pet. No.1/2014 

BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

12.02.2015 

   

  None appears for the petitioners. 

  List this case on 26.02.2015.  

 

    

      JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 



MC(WP(C)No.14/2015 
In WP(C)No.12/2015 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

12.02.2015 

   

  Heard Mr. H Gupta, learned counsel for the applicant, Mr. R 

Deb Nath, learned CGC appearing for the respondent No.1 and Mr. K Khan, 

learned counsel for the respondents No.2-5. 

  Issue Notice returnable within four weeks. 

  No formal notice needs be issued as the respondents have 

entered appearance through their respective counsel. 

  Interim prayer will be considered on the next date i.e. 

12.03.2015. 

  List this case accordingly on 12.03.2015.  

 

    

      JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C)No.12/2015 

BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

12.02.2015 

   

  Heard Mr. H Gupta, learned counsel for the petitioner, Mr. R 

Deb Nath, learned CGC appearing for the respondent No.1 and Mr. K Khan, 

learned counsel for the respondents No.2-5. 

  Issue Notice returnable within four weeks. 

  No formal notice needs be issued as the respondents have 

entered appearance through their respective counsel. 

  List this case on 12.03.2015.  

 

    

      JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 



WP(C)No.13/2015 

BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

12.02.2015 

   

  Heard Mr. H Gupta, learned counsel for the petitioner, Mr. R 

Deb Nath, learned CGC appearing for the respondent No.1 and Mr. K Khan, 

learned counsel for the respondents No.2-5. 

  Issue Notice returnable within four weeks. 

  No formal notice needs be issued as the respondents have 

entered appearance through their respective counsel. 

  List this case on 12.03.2015.  

 

    

      JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C)No.32/2014 

BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

12.02.2015 

   

  As prayed for by the learned counsel for the petitioner, list this 

case on 19.02.2015.  

 

    

      JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


